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C 	iiA A'1IN IS TRA Zr IE .I2UNAL 
CLJ 	K .8 1CH 

ORIGINA'r  APPLICAflQNNQ,754 or 1994. 

Oi.ttackl this the 6th day of ju, 2000. 

SkiII }JPASINDJ PATRA. 	•0*• 	 APPLICANT. 

- VERSUS- 

UNION OF INDIA & OTHERS• 	 S... 

R INSriJC'ONS. 

t'ther it be 	fe, to the reporters or no 

whether it be circulat€d to all the 3nChes pf the 
Central Arnjnistrtive Tribunal or riot? 	I1'V 

(G.NAsIMH) 	 rNqA A-St 1" 
M 243 ER (JUDICIAL) 	 VIcE-C 



cL'RAL A4INIS TRA yE TRIBUNAL 
, 	 J TTAcK B C}I ;CU TTAtK. 

OiIGINAL APPLICACN Nr), 754 or 1994. 
TA(, this the 6th day of 3- l"'0Q, 

C 0 R A M3 
THE I-ION0URBLE MR. SOMNATh SCM, VICE'CHAI1 

AND 
THE H0NJR?3LE MR. G,NASIMHJM,HMi3ER(JUDL.). 

.. 

SHRI KIVPASIND}JJ PATRA, 
L.D,Clerk,C.I.SeCtia, 
office of the Dy.Director of Acccunts(P), 
Barabati stadium,CuttaCk-.5. 	 00 	 APPLICANT, 

By legal practiticner: M/s.D.F.Sataflgi & 1).P,Parija,Advccate, 

-. versus-. 

Chief po5trnater Ge%eral OriSsa circle, 
B hub an esw a r. 

Depity DirectOr of ACCo.nts(PoSta1), 
Earabati Sadium.Cuttack_r 5. 

AcccU.nt$ Officer,CIS o.im Disciplinary 
Authorit,OfflCe of the Dy.DireCtor of Acco.rnts, 

13arabati Stadium, Q. t.tack..5. 

Iri 	Qff.tcer curn ?si.nt supdt. of P05t 
:/hc? 	t 	bmccwar 

REP0ND. 

3RDER 

ig iI c: jEAN: 

In this o riginal Applicaticn under sectiai 

19 of the MministtiVe Tribunals Act,1985, the 

plicant has prayed for cuashirig the order dated 

; 5.1994 (Annexure-4) in which the applicant is 

debarred from appearing at the Departm1tal &amirkation 

and the order dated 10.6.1994 at AnnexUr€6 in which 

has been clarified that he is debarred permanUy 

fran appearing at the future Departmental aminad.cn. 

plicant has also prayed that be shcld be aUced to 

pear at the future Departmental EKaffdnaticn and all 

the c'.rti1 hcu11 h 	vn to 



Departmental AUthoLities have appeared and fi1 

Cnter opposing the prayers of the Applicant. For the purl—

of considering this Original AppliCaticn,it is not. neCe5sar 

to go into too many facts of this case. 

3. 	 ArflittEd position is that the applicant while 

working as t.DC was taking the Departmental 	aininti 

promotion to the Post of Jr.!Co)ntaflt. The aminat 

held at cuttack frctn 13.5.1391 to 15.5.1991.It is alleged 

that i the cóirse of examinaticn, the applicant was caught 
cr 

for adopting unfair means in the Sense he  was writing o.it 

a;ers from a scarate written sheet which has been seized 

frcm him. Por this Departmental Preedings were initiated 

against him and he was imposed with punishment of reduction 

of pay by ix o stages for a pericd of tw o years w.e.f. 16,11,1993 

during which the applicant will not earn any increment.It is to 

be noted at this stage that this nishment order has not been 

challenged by the applicant in this original Applicatiai.Besides 

the above punislament, in accordance with the rules relating to 

holding of Departmental Examination the Chief Post Master General 

1 	9.5.1994, at Annexure.-1, directed that the 

z 	i 	arred from appearing at the fubire Departmental 

y ani na ti on, 'This order did not indicate I f such d€ba rmnen t tas 

any fixed pericd,Later cn itwas clarified LM order dated 

10.6.1994 that the petitiiier has been permanently darred fran 

ppearing at the Departmental IkaminatiM.Applicant has stated 

that because of the alleged lapse he has alrei3y been pinishment 

tth re1ucUon of pay and by preventing him frcm apeazing at 

the Departmental 	ami na U cii at al 1 times in fu b.t r e a second 

njmiL 	 Lime, 	w,.e unable to accept this 

ou 	c.c 	 :ri 1m fromappearing at the 

rt- 	'arnin at! cr is nt a pni hmc t o far a 



T2uw ;'mnt Servants 

e we rej ec t the above con ten ticn of the appl 
I e to accept the C on tent! on of the Resp cnd en ts in 

i1nter that the order debaring the applicant to take t 

Departmental Dcaminaticn permanently does not suffer fjr vny 

legal informity, This is because initially in th order a. 

1nnexure.4,it wa s not indicated tha,. this daarrnent is f 

futire examinations. This order Was subsequently clarified in 

the order at flnexUre-6. nlbe effect of permanently debarinr 

applicant from appearing at 9 Departmental Examinaticn f. y 

times to Ccffle wcji.ld mean that he would not ever take th 

Departmental examination. This 1.culd in effect,mear - 

withholding his prcmotic*i.In vi Lv of this,we hold 	- 

order deoaring the applicant from taking the Deparit.. 

caminatjon on jermanent oasis Can not Oc st--tsLained beck 

will have the effect of denying him fran 	sideration 

promotion to the rank of Jr.Accountant,In Consideration 

above,we alli the application in part and moUfy the j''r 

ly directing that the order debarring him from appearT 

Departmental examination will have the effect only till the da 

of piassir.g of this order i.e. till teday.In other words, for all 

futire Departmental examinati -jl,the applicant wcnld not suffer 

frcrn this d-4,5aniij 	ng the pendency of the OA, the applicant 

as directed to appear at one Departmental examination and it 

was ordered that hi result shwld not be publish&..In viW. of 

ab(-,ve order, the stay order iS also v074a-tg1 and we direct 

that the re'uit of the applicant in the Departmental  CK4MJI naticn 

which he has taken by virtue of the stay order should not b 

published.. 

(G. NARASIMHAM) 
M3 R(iI;z) 
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